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 APPROPRIATION  (NO.  4)  BILL*,  i978

 THE  MINISTER  OF  FINANCE
 (SHRI  0,  SUBRAMANIAM):  I  beg  to
 move  for  leave  to  introduce  a  Bill  to
 authorise  payment  and  appropriation
 of  certain  sums  from  and  out  of  the
 Consolidated  Fund  of  India  for  the
 services  of  the  financial  year  1976-77."

 MR,  DEPUTY-SPEAKER:  ‘The
 question  is:

 “That  leave  be  granted  to  intro-
 duce  a  Bill  to  authorise  payment  and
 appropriation  of  certain  sums  from
 and  out  of  the  Consolidated  Fund  of
 India  for  the  services  of  the  finan-
 cial  year  1976-77."

 The  motion  was  adopted.
 SHRI  C,  SUBRAMANIAM:

 ducef  the  Bull.
 I  wtro-

 I  beg  to  movet;:
 “That  the  Bill  to  authorise  pay-

 ment  and  appropriation  of  certain
 sums  from  and  out  of  the  Consoli-
 dated  Fund  of  India  for  the  services
 of  the  financla]  year  1976-77,  be
 taken  into  consideration.”
 MR.  DEPUTY-SPEAKER:  The

 question  is:
 “That  the  Bill  to  authonse  pay-

 ment  and  appropriation  of  certain
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 sumg  from  and  out  of  the  Consolida-
 ted  Fund  of  India  for  the  services  of
 the  financial  year  1976-77,  be  taken
 into  consideration.”

 The  motion  was  adopted,

 MR.  DEPUTY-SPEAKER:  The
 question  is:

 “That  clauses  2  and  3,  the  Schedule
 Clause  i,  the  Enacling  Formula  and
 the  Title  stand  part  of  the  Bill.”

 The  motion  was  adopted,

 Clauses  2  ang  3,  the  Schedule,  Clause
 L  the  Enacting  Formula  and  the  Title

 were  added  to  the  Bul.

 SHRI  rom  SUBRAMANIAM:
 move:

 I  beg  to

 “That  the  Bull  be  passed.’

 MR.  DEPUTY-SPEAKER  The
 question  is:

 “That  the  Bill  be  passed"
 The  motion  was  adopted.

 38.05  brs,

 The  Lok  Sabha  then  adjourned  t.ll  Ele-
 ven  of  the  Clock  on  Wednesday  May

 12,  976/Vajsakha  22,  i898  (Saka).
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